OA

IN THE CENTRAI, ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR

Date of order:20.11.2000

Ne.128/2000 with MA Nc.397/2000

C.M.Bunkar &/0 Shri Rawadmal Bunkar presently working as
Chief Telephone Supervisor, SDOT Office, Shabhpures.
Badriprasad Meena s/c Shri Sultan Ram Meens presently werking
as Chief Telephone Supervisor, SDOT, Shahpura.
Gopi Rem Ahir s/c Shri Ram Sshai Ahir presently working as
Chief Telephone Superviscr, SDOT, Shahpurs.
.. Applicents

Versus
Union cf India thrcugh the Sécretary te the Government of
India, Department of Telecom, Sanchar Bhawan, New Delhi.
The Chief General Manager, Teleccm, Rajasthan Circle, Jaipur
The Principel General Menager, Telecom District, Jaipur.
S.D.0.Phones, Shahpura

.. Respondents

Mr.P.N.Jati, counsel for the applicant

Mr. N.C.Goyal, ccunsel for the respendents

CORAM:

Hon'ble Mr. Justice B.S;Raikote, Vice Chairman
Hen'ble Mr. N.P.Naweni, Administrative Member
Order

Per Hon'ble Mr. Justice B.S.Raikote, Vice Chairman

This application is filed challenging the order of reversion

pessed ageinst the spplicents vide Ann.Al. The mein ground is that

the

impuoned order is contrary to the principles of natural

Justice. The mein contention of the learned ccunsel for the

applicants is that before issuing the impugned order, no show-cause

nctice wos given to them. This contention of the learned counsel

for the applicants is not disputéd. Having regard to this fect, it

ig cleer that the impugned crder is contrary to the accepted canons

of law and the principles of natural justice hence it is liable to
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the set-aside. In fact, in similer circumstance in OA Ne. 131/2000

2 gimilar crder was alsc gueshed by this Bench on this very ground.
The eimilar orders are alsc passed by the Principal Bench of this
Tribunal in a batch of cases, involving similar questicn that hes
been brcught tc cur notice. The caid order is in OA No. 425/2000
dated 2nd June, 2000. For the abo&e'reasons, we pees the order as

under:—

"Application is allowed and the impugned order vide Ann.Al is
hereby set-acide. It is made clear that it is open to the

respondents to. passe fresh orders after following the due
_process of law and the principles of natural Jjustice. No
:costs.

In view of the finsl order 'passed in the OA, the MA,

No.397/2000, dJdces nct survive and accordinaly it is aleo

diemissed."
C/r v | ' g?\x“”/ﬂ-
(N.P.NAWANT) : (B.S.RATKOTE)
Adm. Member Vice Chairman



